
 1g!  Matters  under

 [Shri  S.  A.  Dorai  Sebastion]

 the  Commerce  Minister  before  permis-
 sion  ig  granted  actually  for  importing
 this  machine.

 (iii)  Dewanp  By  NATIONAL  FEDERA-
 TION  OF  JNDIAN  WOMEN  FOR  PROBE

 IN  TO  THE  DEAT  OF  A  YOUNG
 WOMEN  BECAUSE  OF  DOWRY

 SHRIMATI  GEETA  MUKHERJEE

 (Pauskura):  Sir,  under  rule  377,  I

 wish  to  raise  the  following  matter:

 On  June  10,  at  the  call  of  National
 Vederation  of  Indian  Wornen,  Women
 of  Shahpur  Jat  area  of  New  Delhi

 demonstrateg  in  front  of  Police  head-

 quarters  demanding  a  thorough  probe
 into  the  death  of  a  young  wor:nan

 Jaswanti,  by  burning,  in  her  father-in-
 law’s  house  at  Nangioi.  They  alleged
 that  though  a  suicide  note  was  attach-

 ed,  there  was  enough  ground  in  the
 past  history  to  think  that  it  was  a

 case  of  murder  arising  ont  of  dowry
 dispute.  They  also  said  that  even  if
 it  Wag  not  g  direct  murder,  at  least
 Jaswanti  was  goaded  to  suicide,  In
 this  connection,  the  National  Federa-
 tion  of  Indian  Women  has  demanded,
 among  other  things,  that  abetment  to
 suicide  also  be  made  punishable.

 Frequent  dowry-deaths  have  given
 tise  to  deep  agony  in  the  minds  of
 the  people,  particularly  in  those  of
 women.  Government  of  India  should
 take  the  initiative  to  cal]  a  meeting
 of  all  well-known  women’s  organiza-
 tions  to  hear  and  discuss  the  various
 suggestions  that  they  have,  for  mea-
 sures  to  prevent  this  king  of  crime
 as  well  as  for  amendment  to  the
 present  Dowry  Prohibition  Act,

 (iv)  FREQUENT  SHUT  DOWN  OF  KOTA
 ATOMIc  POWER  STATION

 थी  वृद्धि  -  जैन  (बाडमेर)  अ्ध्य्  महोदय
 राजस्थान  प्रान्त  में  कोटा  का  प्रमाण  बिजली घर
 मई,  80  में  दो  बार  और  8  जन,  1980  को

 धौर  यानी  तीन  बार  एक  माह  के  प्रन्दर  यान्त्रिक

 बूटियों  के  कारण  बंद  हो  गया  ।  जब  से  उक्त
 म  बिजलीघर की  प्रथम  इकाई  शरू  हुई  तब से
 लगातार  यान्त्रिक  कुटिया  होती  रहती  ह  कौर
 बिजलीघर बंद  होता  रहता  है  ।  मार्च,  अप्रेल
 1980  में  थही  खराब  स्थिति  बनी  रही ।

 JUNE  12,  1980  Rule  877  ‘192

 aaa  बिजलीघर  के  बंद  होते  थे  32  लाख
 यूनिट  बिजली  प्रति.  दिन  से  राजस्थान  महरूम

 यह  स्थिति  अणु  बिजलीघर  के  यो्
 इंजीनियरों  भीर  अयोग्य  वैज्ञानिकों  के  कारण

 पैदा  हुई  है।  अणु  विभाग  इस  बिजलीघर  के  बारे*  .

 में  उदासीन  नीति  अपनाये  हुए  है  ।  मत  प्रधान
 wat  जी  का  ध्यान  इस  जोर  श्राक्रदित कर
 नवेदन  है  कि  वे  खुद  इस  महत्वपूर्ण  मसले  को

 झपने  हाथ  से  ले  कर  इस  गंभीर  समस्या  का
 स्थायी  हल  निकाल  कर  राजस्थान  प्रान्त  की
 जनता  की.  आवश्यक  से  श्राबश्यक  मांग  की  पूर्ति
 कर े।

 (४)  REPORTED  DAMAGES  DUE  TO  HEAVY
 RAINS  IN  THE  COASTAL  AREAS  OF

 KARNATAKA

 SHRI  OSCAR  FERNANDES
 (Udipi):  There  have  been  unusual
 rains  in  coastal  Karnataka  right  from
 the  beginning  of  the  season,  Due  to

 depression  in  the  Arabian  Sea  large
 tidal  ‘waves  have  been  lashing  over
 the  entire  coast  causing  erosion  at
 various  points  starting  from  Mulki,
 Mullor,  Uliyargoli,  Padukere,  Malpe,
 Hoode,  Hangarkatta,  Gangoli  ang  all
 other  places  in  Coastal  Dakshina
 Kannada  District.  The  news  of  the

 damage  caused  have  been  reported  in
 various  newspapers,  In  these  areas

 large  patches  of  land  have  been  wash-
 €q  away,  huncreds  of  coconut  trees
 uprooted  and  a  number  of  houscs
 damaged.  At  many  points  roads  run-
 ning  paralle]  to  the  sea  have  been
 washed  away.  Throughout  the  coast
 rivers  are  running  parallel  to  the  sea
 with  land  in  between,  where  thou-
 sands  of  fishermen  families  are  living,
 During  high  tide  water  from  the  sea
 flows  into  the  river  with  the  result
 there  is  every  chance  of  the  entire
 piece  of  land  being  washed  off,
 thousands  of  people  living  along  the
 coast  of  about  100  kms  being  render-
 ed  homeless  ang  even  danger  of  loss
 of  life  is  envisaged.

 I  call  upon  the  Centra]  Government
 to  come  to  the  aid  of  the  State  Gov-



 193.0  Stmugglers  and

 ernment  to  take  immediate  steps  to

 provide  relief  measures  and  to  prevent

 further  ‘sea  erosion  which,  it  is  feared,
 wil]  further  take  place  during  the

 coming  new  moon  and  fuli  moon

 days.  1

 12.17  hrs,

 SMUGGLERS  AND  FOREIGN  EX-
 CHANGE  MANIPULATORS  (FOR-
 FEITURE  OF  PROPERTY)  AMEND-

 MENT  BILL—Contd,

 MR.  SPEAKER:  The  House  will
 now  take  up  further  consideration  of
 the  Smugglers  and  Foreign  Exchange
 Amendment  Bill.  Shri  Mool  Chand

 Baga  was  on  his  legs  on  the  last  occa-
 sion,  He  may  continue  his  speech.

 शी  मूलचंद  छागया  (पाली)  :  भीन  स्मगलसे
 फौरन  एक्सचेंज  मेनिपुलेटस एक्ट  के  बारे  मैं
 1978-79  की  रिपोर्ट  देखी  है  ।  उसके  पेज

 193 में  मां  फिगर्त  केवल  मिले  हू  -

 “Collectors  of  Customs  and  Cen-
 tral  Excise  have  also  forwarded  the
 particulars  of  10584  persons  to  the
 Competent  Authorities  for  initiating
 action  under  the  provisiong  of
 Smugglers  and  Foreign  €xchange
 Manipulators  (Forfeiture  of  Pro-
 berty)  Act.  Ag  on  30th  Jaume,  1978
 Competent  Authorities  have  issued
 1448  show-cause  notices  involving

 ,  Property  worth  Rs.  33.28  crores.
 Already  properties  worth  Rs,  6.02
 crores  approximately  in  173  cases
 ‘have  been  ordered  to  be  forfeited
 by  the  Competent  Authorities
 under  SAFEMFOPA”.

 JYAISTHA  22,  1902  (SAKA)  Foreign  Exchange  194.0
 Manipulatorg  ete.  Amendment,  Bill.

 12.19  hrs.

 (Mr.  Depury-SPEAKER  in  the  Chair!

 Section  7(1)  of  the  original  Act
 says  as  follows:

 “The  competent  authority  may
 after  considering  the  explanation  if
 any,  to  the  show-cause  notice  issued
 under  Section  6,  and  the  materials
 available  before  it  and  after  giving
 to  the  person  affected  (and  in  8
 case  where  the  person  affected  holds
 any  property  specifled  in  the  notice

 through  any  other  person  to  such
 other  person  also)  a  reasonable
 opportunity  of  being  heard,  by
 order,  recorg  a  finding  whether  all
 Or  any  of  t&e  properties  in  question
 Gre  illegally  acquireg  properties,” |

 “Provided  that  if  the  members
 of  a  Bench  so  constituted  differ  en
 any  point  or  points,  they  shall
 state  the  point  or  points  in  whieh
 they  differ  and  refer  the  same  -
 the  third  member  (to  be  specified
 by  the  Chairman)  for  hearing  on
 such  point  or  points  and  gsueh
 point  or  points  shall  be  deci
 according  to  the  opinion  of  at

 _member,”


